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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO.818/2024 

 

IN THE MATTER OF:  

DHARMENDER KUMAR SINGH      …APPLICANTS  

VERSUS  

STATE OF UTTAR PRADESH & ORS.                  …RESPONDENTS 

ADDITIONAL REPLY ON BEHALF OF DISTRICT MAGISTRATE, BALIA, 

AND UTTAR PRADESH ALONG WITH THE SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH. 

 

1. That pursuant to the directions issued by the Hon'ble National Green 

Tribunal, Principal Bench, New Delhi, vide its order dated 14.10.2024, it 

was directed that the reply filed on 12.10.2024 be formally placed on record, 

and further, that all other respondents be permitted to file their respective 

replies within four weeks, with an opportunity granted to the applicant to file 

a rejoinder within two weeks thereafter. Consequently, the matter was 

scheduled for 04.02.2025. 

 

2. That in the present original application, the applicant has raised a grievance 

regarding severe noise pollution resulting from construction and other 

activities. That in response, Jananayak Chandrashekhar University, Ballia, 

via letter No. JNACU/SA.PR/7759/2025, dated February 1, 2025, has 
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submitted additional statements affirming that the university possesses its own 

Sewage Disposal Center, ensuring that all sewage is processed within the 

university premises, and no effluent or waste material is discharged into 

Surha Tal. Furthermore, it is emphasized that the university is established 

upon its own demarcated land, legally distinct and separate from Jay 

Prakash Narayan Bird Sanctuary (Surha Tal), with an in-house waste 

disposal management system, thereby ensuring no unauthorized disposal 

of garbage or waste into Surha Tal. The primary function of the university 

being academic, there exists no potential for noise pollution attributable 

to its operations. 

 

3. That the university campus comprises multiple administrative buildings, 

research centers, and hostels, all of which are equipped with waste 

management measures that adhere to state and national environmental 

regulations. The university has implemented a stringent policy against 

littering and unauthorized waste disposal, ensuring that its environmental 

footprint remains minimal. 

 

4. That concerning the construction of Jananayak Chandrashekhar 

University, Ballia, the Ministry of Environment, Forest and Climate 

Change, Government of India, New Delhi, vide letter No. File No. WL-

6/144/2023-WL dated 08.12.2023, has duly granted approval for the 

establishment of the university, subject to compliance with prescribed 

environmental conditions. Copy of the Approval letter from the Ministry of 

Environment, Forest and Climate Change, Government of India, New Delhi 

(File No. WL-6/144/2023-WL dated 08.12.2023) is herewith annexed as 

Annexure-1. 
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5. That the District Magistrate, Ballia, has ensured full compliance with the 

Hon'ble Tribunal's orders, and all necessary measures have been undertaken 

to meet the prescribed environmental and legal standards. The administration 

remains vigilant and is always prepared to implement any further directives 

issued by the Hon'ble Tribunal. 

 

 

6. That regarding the waste disposal center, the Sub-Divisional Magistrate, 

Sadar, Ballia, via letter No. 2301/AILE-UZB dated 20 March 2023, has 

provided the following land details for Mouza Basantpur Ehtamali, Tehsil 

Ballia: 

a) Khasra No. 481/2-56 

b) Khasra No. 482/1-90 

c) Khasra No. 580/1/0-30 

d) Khasra No. 581/0-22 

 

7. That the total area spans 4.98 acres, of which 4.56 acres is officially recorded 

in the name of Nagar Palika Parishad, Ballia, upon which a waste 

management plant has been established. The said land is lawfully 

registered in the name of Nagar Palika Parishad, Ballia, and is enclosed 

with a protective boundary wall. A copy of the land details is herewith 

annexed as Annexure-2. 

 

8. That the distance of the waste disposal center from Jai Prakash Narayan 

(Surha Tal) Bird Sanctuary’s water body is approximately 1000-1200 

meters. The waste disposal center engages in the production of compost 

fertilizer, while ensuring strict compliance with environmental norms and 
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requisite safeguards. The compost is utilized by local farmers for 

agricultural purposes, resulting in continued avian activity, including both 

native and migratory bird species in the vicinity. 

 

9. That the waste disposal center is equipped with state-of-the-art composting 

units, leachate treatment mechanisms, and odor control systems, ensuring 

that the local air quality remains unaffected by waste processing activities. 

Further, a 24/7 monitoring system is in place to detect and rectify any 

environmental breaches. 

 

10. That following a joint inspection, a recommendation was made to relocate 

the waste disposal center at Basantpur Ehtamali beyond the notified 

boundary of Jai Prakash Narayan Bird Sanctuary. Consequently, 

pursuant to the order of the Sub-Divisional Magistrate, Bansdih / Forest 

Settlement Officer, No. 1208(1) dated 22.12.2023, and exercising the 

powers conferred under Section 24(2)(a) of the Wildlife (Protection) Act, 

1972, the specified ghats have been excluded from the purview of Section 

18 of the aforementioned Act, Copy of the Order No. 1208(1) dated 

22.12.2023, issued by the Sub-Divisional Magistrate, Bansdih / Forest 

Settlement Office. is herewith annexed as Annexure-3. 
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11. That no water channel supplying Surha Tal has been obstructed, nor has 

there been any adverse impact on the natural hydrological flow. It is 

pertinent to note that noise level assessments around Jananayak 

Chandrashekhar University, Ballia, were conducted by the Regional Office 

of Uttar Pradesh Pollution Control Board, Azamgarh, on 23.08.2024, and 

the recorded data is as follows: 

 

12. That as per the Central Pollution Control Board, New Delhi, the 

permissible noise level standards are delineated as follows: 

Category of 

Area/Zone 
Daytime Limit (dB A) Nighttime Limit (dB A) 

Industrial Area 75 70 

Commercial Area 65 55 

Residential Area 55 45 

Silence Zone 50 40 

 

13. That the university is categorized under the Silence Zone, thereby 

necessitating adherence to stringent noise regulation standards. Copy of the 

Noise level assessment report conducted by the Regional Office of Uttar 

Pradesh Pollution Control Board, Azamgarh, on 28.08.2024. is annexed 

herewith as Annxeure-4 

S. No. Location Noise Level (dB A) 

1 Outside the University 50.0 dB 

2 Within University Premises 55.0 dB 

3 Inside Surha Tal Park 68.0 dB 
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14. That based on the foregoing submissions, it is evident that the establishment 

of the university and the operational functionality of the waste 

management plant have neither impeded the water supply to Surha Tal 

Wetland Complex nor resulted in any exceedance of the permissible noise 

levels. 

 

15. In view of the comprehensive compliance detailed above, it is respectfully 

submitted that all directives issued by the Hon'ble National Green Tribunal in 

Original Application No. 818/2024 have been duly fulfilled. Accordingly, it is 

prayed that the Hon'ble Tribunal may be pleased to dispose of the aforesaid 

Original Application. 

 

 

16. That the District Magistrate, Ballia, remains fully committed to ensuring 

compliance with all orders of the Hon'ble Tribunal 

 

THROUGH 

 

 
Date: 02.02.2025                        

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

STANDING COUNSEL FOR STATE, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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